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Uma Shanker and 21 others

Yersus

The D.R.M. Centragl Railway,
Jhansi & others.

Hon.S .Zaheer Hasan- VC
Hon. Ajay Johri -gM
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This is an application under
Section-192 of the Administrative Tribunal

Act mo. XIII of 1985.

2e In this case, 22 applicants were
served with noticed dated 31.1.1987 to the
effect that service cards have been sent |
for verification and till the same 1s not

received, they would not be taken on

from 12.2.87 and if the cards me £M ﬁf
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as Casual Labour unless he
certificate to the éf fect :
as such on earlier muiﬁﬂ- Iﬂ

on suspicion, service Cards were sent

they will be terminated from service and

e

necessary action will be taken against them.
Annexure-IJ dated 16.2.87 states that 15 days

bofore the date of that order, the applicant
was informed that if his service card was found
forged, his services would be termimated from
10.2.87 and since his service card was found
forged,so his services were terminated we.e.f.
10.2.87 with the remarks that necessary payment
? would be made according to rules. As mentioned

in para-6 of the counter-affidavit, the services
S of the petitioners were terminated on 16.3.3?.@&

applicants have come up to this Tribumal

3. According to the respondents, the |
cause notice was issued on 31.1.87 but ﬁm :_' =
petitioners falled to submit any ex planatio
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contention of the respondents iﬁﬁ

mis-cemaiva(. Notice dated 31.1.3‘? s
a show cause notice. The notife iatel
simply states that enquiry was being
% regarding petitioners's service Cards and

,,.-....-—._ . peniing investigation, they would not be

taken on duty from 19.2.87 and in case, the | .
cards were found forged their services would

be terminated and administrative actiom shall

be taken against them. So, till 31.1.87 it
could not be ascertained as to whether the
cards were forged or not. It appears that
the enquiry was made Behind the pack of 'ﬁha

petitioners ani thereafter on 16.2.87, their

services were terminated not by passing an ﬁ
order simplicitor,but clearly stating that

the cards were found forged,so their

were being terminated. This taminnt»mu mmi‘f
containg stigma and was passed BY w a@ g
punishment on the basis of the aari'
1:@@1@31 hehiu the back of ’e&a “
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have considered the explanation and should ha!‘ﬂ

passed a reasoned order. These gmielin&sfﬂiiﬂh
are Based on the principles of natural justice

and are not contrary to amy rule or Iiaw,m'r.&

not followad,ﬁ—ﬁla impugned order of termination

is hereby quashed. The authorities will be at
liberty to issue a fresh show cause notice to

the petitioners mentioning therein the evidence
on the basis of which they have come to ﬁha il
conclusion that n% their service cards were
forged and after hearing the petitioners m
assessing the entire evidence on the record

a speaking order.

7.  In the circumstances of the case, mg,;;i-..

- parties shall hagr thelr own aaaﬁs.'
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